JOINT VISIT REPORT  Date:- 12/10/2020

AS PER THE DIRECTIONS GIVEN BY HHON NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH PUNE ON 1" JULY 2020.

Subject- Regarding the Factual and action taken report as per the direction
given by Hon' Ble The National Green Tribunal, Principal bench, New Delhi

Reference.:- Order of Hon' Ble The National Green Tribunal, Principal bench, New
Delhi, Dated-01/07/2020

Sir,
With Reference to the above stated subject Sub Regional Officer, Maharashtra

Pollution Control Board, Nashik and Range Forest Officer Taharabad (Territorial) of
Sub Divisional Forest Office Malegaon, Dist-Nashik, have visited the forest area
situated at village Bhilwad, Mangi Tungi, Tahsil- Baglan, Dist-Nashik on 22/09/2020 as
per the directions given by Hon'ble The National Green Tribunal, Principal bench, New
Delhi, we are submitting the factual and action taken report as under.

1) Encroachment:-

At foot hills an open space without any construction is found but an area of 0.20 ha.
are observed with fence in tin sheets. Out of 0.557 ha. encroached area 0.357 hactor arez;
evicted so it remained 0.20 hactor area on the spot.

Besides that 0.20 hactor area which had a pacca construction is also found. . Out of
0.465 hactor area encroached 0.265 hactor area evicted, overall total 0.40 hactor
encroachment area is remaind on the spot. The said area is in abondoned position. The
copy of GPS Photographs is annxed herewith. Ex — A,

The Encroachment of 0.40 ha. was done by Mr. Chandrashekhar Shantilal
Kasliwal, on as per record it revels that Priliniary Offence Report was issued on
05/02/2016 against the same person for encroaching an area of 3.43 ha. U/S 26(d) (h) of
Indian Forest Act, 1927 and Chargesheet has been filed against the same person at

JMFC, Satana on 21/04/2016. Out of 3.43 ha area encroachment 3.03 hactor area
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evictetd. Now total 0.40 ha encroachment area actual remained on the spot. The copy of
Prilimiary Offence Réport is annxed herewith. Ex - B

It is further found that local villagers who had encroached an area of 0.0029 ha of
forest area for tea stalls. This area is also evicted by Forest Department. The copy of
GPS Photographs is annxed herewith. Ex — C.

The forest area of 0.0134 ha. was encroached by "Shri. Siddhakshetra Mangi
Tungi Digambar Jain Devstan” Old Trust. The Prilimiary Offence Report was issued on
14/09/2020 against Shri. Surajmal Ganeshmal Jain. (Trustee) "Shri. Siddhakshetra
Mangi Tungi Digambar Jain Devstan" Old Trust, by Shri Vilas Rangnath Shinde, Round
Forest Officer, Taharabad. The copy of The Priliniary Offence Report is annexed
herewith. Ex-D.

To evict an enchroachmnet of 0.40 ha area which is actual area remained on the
spot. Range Forest Officer,Taharabad (T.) issued Notice to Mr. Chandrashekhar

Shantilal Kasliwal Dated on 01/10/2020 and also to Shri. Surajmal Ganeshmal

Jain on Dated on 01/10/2020 for sumoto removal. Copy of notice issued is
annexed here Ex —E, Ex-F.

Range Forest Office, Taharabad (T.) issued second notice to remain present in the
office of Range Forest Office, Taharabad (T.) to give their say regarding their
enchroachments Copy of second notice issued is annexed here Ex -GG, Ex- H.

The statement given by the Mr. Chandrashekhar Shantilal Kasliwal, and Shri.
Surajmal Ganeshmal Jain are annexed herewith Ex-1, Ex-J.

After going through the statements of encroachers, the reply from the encroachers
are not considerable so Range Forest Officer, Taharabad (T.) has given enchroachment
eviction order on dated 7/10/2020 as per U/S 26 (1-A) (a) of Indian forest act 1927,
(Amendment) Revenue and Forest Department, Mumbai notification Date 21 May 2013.

Copy of enchroachment eviction order is annexed here Ex-K, Ex-L.
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Range Forest Officer, Taharabad (T.) Requested to Assistant Police Inspector,
Jaykheda, Tal. Satana, Dist. Nashik to give the police proctection to evict this
enchroachment. And.also requested the Tahasildar (Baglan) for their Presence while
removing the Encroachment. Copy of the Letters is Annexed here Ex-M, Ex-N.

To evict this enchroachment Jaykheda Police Station. Tal. Satana, Dist. Nashik
refused to give the police protection as per the orders of their Additional Suprintendent
of Police, Malegaon, Dist. Nashik. The enchroachment will be remoed as soon as we get
police protection immediately.

Boulders laying at site:-

Dumping of Stones and Boulders derived from carving of Jain Murti from the hill
area are found in Eastern and Western side of the hill. An area of 3.719 ha. of Eastern
side and an area of 3.591 ha. of Western side. Total area was found 7.310 ha. The
debris was found since long.

The dumping of Stones and Boulders are found on very steep slope and it is‘ very
difficult to remove the stones and boulders from steep slope as vehicle can not reach

on the slope.

Removing the Stones and Boulders from Steep slope is highly expensive and
practically not feasible also.

While removing the Stones and Boulders from steep slope it cause the destruction
of the existing biodiversity of the forest area. The copy of GPS Photographs of stones
and boulders is annxe& herewith. Ex—O.

The said Murti was carved in a rock falls under reserved forest as informed by the
officer of the forest department. The works of carving or making of Murt has been

started in 1999 and it is completed in the year 2016. The Murti is about 108ft height and

carved in a hill,

Total land handed over to Bhagwan Shri Rushabh Dev 108ft Vishalkay Digambar

Jain Murti Nirman Committee Mangi Tungi is 0.80 hector as per the letter of



Govemnment of India dtd 6" May 1999 and 2.73 hector area allotted by letter of
Government of India dtd 12" February 2018, Ex- P

On 0.80 hector area the Murti was carved and approach road made. The Kaccha
road is observed from foothill to Murti and this road is demarcated by cement poles in
2.73 hector area which is allotted by Government of India on dtd 12™ February 2018.

So this is factual position and action taken report is submitted for further

information
%
r.a
(J. N-Yedlawar)
(Upendra Kulkarni) Sub-Divisional Forest Officer

Sub Regional Officer, Nashik. Malegaon, Dist, Nashik.



Latitude: 20°50" 6‘N
iLongltude 74°512°E
‘Elevation: 821 82m
{Accuracy:
‘Azimuth: zsa‘ W)

[Pitch: 2.8° (5.4°)

{Time: 04- 10-2020 11:54
:Nole‘ T o o 148 Wit

ime: 04-10-

[u_mﬁrswummanuim

=




-

'y e

20.834684
itude: 74.086463
iElevation: 776.41m
‘Accuracy: 3.2m
Time; 02-10-2020 14:35
Note! st sfereTs @ %0 7 148 5




%26

[ =S

RERRemabe ., frepee

e L LT T O i ﬁ
Bloge kb pldkyy ¢ _ \®u ~— “
™ NOZ[Z0] SO b _

i Mul@. hiph [

I

]

|

|

ol f&ﬁwm_.r e L o TR b b
Mﬁ_ﬂ_uc,_.mwmwww,.y —% 1321 il | Wk § soo®
. Ww\\m\ P .M__ B PR Nﬂﬁg.—wmwﬁ 2= C1)9z
- Blbkh 1bg) eh psin R o LR g pe e |
. (ig8) k2 P Axh. piach B2 i8]
< $hBo7 b 12 e 2 GIERE RS G
| oy Mh&\ﬁggm@&bh%ﬁﬁb.n\}& FWE&&.M__
CIEYBBDIBD - 902/20/90 4, PO kel e BHREE
ER T= ﬂﬁﬁm&.ﬂh@m , .@.ﬁ
bt . ﬂnm, = ﬂmﬁw loz/zos 54 B BB TTRakyh E&WE:@JIM@E

\@, .E%Egntﬁgsgv 7t02/z20/50 -1 / vy

w45

i =
—— R Wi

¥ %‘a..ﬂ“ ki T
Sl b=l 050

. ?f;

g‘g?\
o %ﬁsﬁﬁ“&?;w

are {(3i.)



11°N
‘Longitude: 74°5'16"E
Elevation: 844.33m
Accuracy: 2.2m
Azimuth: 355" (N)
Pitch:-21.4% (4.2%)

Time: 01-10-2020 08:59
Note: fiterars & = 148 yed

Latitude; 20°50'10°N
‘Longitude: 74°5'16°E
(Elevation: 844.93m
‘Accuracy: 3.6m
‘Azimuth: 136" (SE)
Pitch:-15.7* (7.4%)
Time: 01-10-2020 09:06
Note: [¥¥stars & 4 148 Hit






ST R <gton 3! »,a%m:a“? »:ff***-wr""%rfw Wig‘,‘r
e /X g;«wﬁ#ﬁm
. ﬁ"ﬂ"ﬂ"!'ﬂﬁ fe@Tar arearaary : (,' + it For. 128 m

) ‘\’--‘ﬂ' E‘ﬂ‘ﬂ a1

T S ) '2,1;:} TS

0.0l

: ==TaRvigar aifi@r uz} ehaaia érl )

% b ﬁ‘% “ 200D 4

}m oy : M‘j qrEd ﬁ(!e"”}' ('mz e _—

P T T TR o V. 2020 : T&%@ ()

= iy -
T:,’H_W auﬁﬂ‘?’}!'t‘é‘ﬂ(ﬁ?ﬂ‘g'"&r 3 aizlw a;g;rnr M'{?') %
e “"i RN CE v e k- LR T
X oo um-r'?mmtmg-n— LAy
X ‘..,. .

uﬁlm G Tel5 3 o7
Rzt hEm e /
'?ﬂ"'T t“‘ ‘ﬁ:r m?rrrr'a’-?- W M sy ﬂ?:aﬂ .74~ / zoge- 2,
(ud) ;

sfrm- Mm!zm? Riu-q rz,»za




iieAA
Aty W i

Range Forest Officer Taharabad (T.) Office
Email 1D : ]'!‘L'I_l;l___h:ll"_;lh;l_\!‘l_(f_g!!lilil.\.‘ﬂln Forest Colany Talirabad, Tal Satana Dot Nastuk, PIr 423302

Outward No., B/Land/ 664 /2020-21 Dated 01/10/2020
NOTICE

To. '
_Chandrasekhar Shantilal Kasliwal

Member. Shri Siddhkshetra

Mangi tungi Digambar Jain ‘

Devasthan New Trust. Mangitungi

At. Tal.Chandwad. Dist. Nashik.

Sub : Regarding removal of Encroachment in Reserve
Forest (Compt. No. 148) in the village Bhilwad, Tal. Baglan, Dist. Nashik.

With Referance to the above mentioned subject that at Mauje Bhilwad in the reserved forest
Compt. No. 148 you and your trust have unauthorized and unauthorized used a total 0.40 R. Ha. on
the area and 0.20 R. Ha. on the area the pacca Room with Tin Shed as well as on 0.20 R.Ha. it has
been observed that arca has been encroached by tin fencing. This encroachment is u violalion of

section 26(1) (d) (h) of the Indian Forest Act, 1927,

You are informed by this notic that you have to remove the encroachment in Reserve Forest
(Compt. No. 148) Arca al mauje Bhilwad (Mangitungi) 3 days after receiving the notice. If the
encroachment is not removed in time, the Forest Department will remove the encroachment. All costs
incurred for removal of this encroachment will be recovered from you. Also note that you will be

responsible for the further consequences.

Copy to- The Sub-Divisional Forest Officer. Malegaon for further information.
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Tel. No.(02uWu) %IRRT Range Forest Officer Taharabad (T.) Office

mail.com  Forest Colony Taharabad. Tal, Satana, Dist. Nashik, PIN 423302

Email 1D - riotaharabad.ter

Outward No. A/lLand/ 663/2020-21 Dated 01/10/2020
PY Of EX-F |

To.
Surajmal Ganeshmal Jain
Member, Shri Siddhkshetra
Mangi tungi Digambar Jain
Devagthan Old Trust, Mangitungi
Tal. Satana. Dist. Nashik.
Sub : Regarding the removal of the encroachment in - Reserve
Forest (Compt. No. 148) in the village Bhilwad
With Referance to the above mentioned subject you are informed that. at Bhilwad
(Mangitungi) in reserve forest arca compt No. 148, It has been observed that without permission
and illegally since last 135 to 20 years you and your trust has built a encroachment construction of
stone and cement with steel roof on the 0.0134 Ha. of the reserve forest area (Compt. No 148) ol the
Bhilwad (Mangitungi), Due to the your encroachment, Indian Forest Act 1927, article 26 (1) (d) (e)

has been violated.

Through'this notice you are informed that, we had already informed you that encroachment
made by you at reserve forest (Compt. No. 148) of the Bhilwad (Mangitungi) have to remove from
voursell within 7 days since the acceptance ol the reference notice. If you didn’t remove the
encroachment within the stipulated time, The Forest Department will remove the encroachment. the
expenses of the removal will be recovered from you. Please notice that you will be responsible for

the further consequences.

Copy to- The Sub-Divisional Forest Officer, Malegaon for further information.

CaDocuments and ScuingsVTabarabad\Desktop\Mangitungi Atikraman.doe- 5 -
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Outward No. A/Land/ 684/2020-21

To.
Chandrasckhar Shantilal Kasliwal
Member, Shei Siddhkshetra
Mangi wngi Digambar Jain
Devasthan New Trust, Mangitungi
AL Tal.Chandwad. Dist. Nashik,
Sub : Regarding removal of Encroachment in Reserve

Forest (Compt. No. 148) in the village Bhilwad. Tal. Baglan. Dist. Nashix.

With Referance to the above mentiond subject that at Mauje Bhitwad in the reserved forest
(Compt. No. 148) you and your trust have unauthor ized and unauthorized used a total 0.40 R. Ha, on
the area and 0.20 R. Ha. on the arca the pacca Room with Tin Shed as well as on 0.20 R. Ha. it has
been observed that arca has been encroached by tin fencing. This encroachment is a violalion of

section 26(1) (<) (h) of the Indian Forest Act, 1927,

Informing you by this letter, we had already informed that encroachment made by you at reserve
forest (compt. No. 148) of the Bhilwad (Mangitungi) must be remove from yourselt within 3 days
since the acceptance of the reference notice. For the clarification of this act you have o remain

present at then  office of the Forest Officer on the Day 05/10/2020 or 06/10/2020 dureing offi

hours.

Copy to- The Sub-Divisional Forest Officer, Malegaon for further information.
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Range Forest Officer Taharabad (T.) Office
Forest Colons Talurabod, Tal, Satuma, Thst Sachin PIN 423302

Outward No, A/lLand/ 683/2020-21 Dated 05/10/2020

Ta,

¢ OF Ex- 11 B

Surajmal Ganeshimal Jain
Member, Shri Siddhkshetan
Mangi wngi Digambar Jain
Devasthan Old Trust, Mangitungi
Tal. Satana. Dist. Nashik.
Sub : Regarding the removal of the encroachment in Reserve
Forest (Compt. No. 148) in the village Bhilwad.
Reference : Outward No. B/Land/663/Dated 01/10/2020
With Referance to the above mentioned subject you are informed that. at Bhilwad
(Mangitungi) at reserve forest area (compt No. 148). It has been observed that without permission
and illegally since last 15 to 20 years you and your trust has built a encroachment coastruction of
stone and cement. with steel roof on the 0.0134 Ha. of the reserve forest area (Compt. No 148) of the
Bhilwad (Mangitungi). Due to the your encroachment, Indian Forest Act 1927, article 26 (17 (). (e)

‘has been violated.

Through this letter you are informed that, we had already informed you that encroachment made
by you at reserve forest (Compt. No. 148) of the Bhilwad (Mangitungi) must be remove from
yoursell within 7 days since the aceeptance of the reference notice. For the claritication of this act
you have to remain present at the office of the forest officer on the Day 05/1072020 or 06/102020

during office hours,

' Taharabad (T.)
Copy to- The Sub-Divisional Forest Officer. Malegaon for further information. :
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Dated 05/10/2020

To,
Range Forest Officer,
Taharabad (T.)
Tal.Baglan, Dist. Nashik.
Sir.

| Chandrashekhar Shantilal Kasliwal, Kindly Inform you that the notice dated 01/10/2020 from
your office to me about the removal of the encroachment at mauje Bhilwad, Gai No. 7. According to
the Notice. vou had asked me to be present in your office on  05/10/2020 or 06/102020 for
submission of disclosure. We request that, al present this place is ihhabited by saint and sadhus
Corona is also endemic in India. In all such cases, | need elaborate. The issue of this encroachment is
related to the sentiments of the entire Digambar Jain Community. [f I am not able to State my case in
detail then there is a question of complication in this case. [f any such action is taken by vour office.
it is likely to create dissafistaction in the society. In this situation where the saints of Digambar Jain
community are living in this place today. they will not able to get another place 10 live. Also
according to the notice received from you, | need to state my views in details. [ am too old and not all
facilities are immediately available due to coronavirus out break everywere, The temple and the
residence of the saints are very ancient. 11 such an ancient structure is hit. the feelings of Digambar
Jain brothers will be hurt and dissatisfaction is likely to arise.
Therefore. | Kindly request you 10 adjourn the proccedings regarding the notice [ have
oachment from your office dated 01/10/2020. .

received regarding removal of encr

Yours

(Chandrasckhar Shantilal Kasliwal)
At Tal.Chandwad, Dist. Nashik.

ghambqﬁ\ g;sklop\Mangilungi Atikraman.doc- 11 -
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Dated 05/10/2020

To,
Hon. Kamble Saheb,
Range Forest Officer,
Taharabad (T.)
sub : Regarding the Notice issucd on O1/10/2020 regarding at the refreshment
house at the foot of the hill of Mangitungi sountain.
Sir

As per the above subject. 0 n 03/10/2020. a notice was received from your office regarding 4
very old refreshment house and shed under Mangi-Tungi mountain. Sir Mangitunmgi Devasthan s 2
very ancient pilgrimage site and has thousands of years old idols of Digambar Jain pilgrims and gods.

Since ancient times, those idols have been renovated from time to time. ‘

The refreshment house at the foot of the Hill have been existence for a long time so that the
devotecs who are tired from the mountain can get some rest. In August 1950, as per the then
arrangement trust registration was done in the name of Shri Siddhakshetra Mangi tungi Digambar
Jain devasthan at the charity commissioner, Nashik. Even betore that the entire Management of the

area was being done by the Digambar Jain Community.

ILis recorded that the refreshment house at the foot of the hill was renovated around 1968-69. The
shed is also not newly built but repaired. Also as per the entries in Apendix-1 of the Hon'ble charity
commissioner, Nashik and as per the letter ol the Forest Department, the steps, caves. idols on the
Mangi tungi hill and the refreshment house at the oot hill for the pilgrims to rest and the place o sit
there. The official record of the Jain Devasthan Trust is long overdue and correspondence in this

regard from your department 1o the office of the Hon'ble charity commissioner Accordingly, the

charity commissioner has made such a note in his office appendix-1.

(Dr.Surajmal Ganeshlal Jain)
Admin, Shri Siddhalshetra
Mangi Tungi Digambar
Juin Devasthan
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' P s awry ATHE
Tel. No.(oR44%)3¥ 338 Runge Iorest Officer Taharabad (T.) Office

Email ID rfotaharabad e gnail.com Forest Colony 1aharabad. Tal. Satana, Dist. Nashik. PIN 423302

Dated 06/10/2020

¢ and Forest Department M umbai, Notification

Outward No. A/Land/ 708 12020-21
Indian Forest Act.(Amendmant) Revenu

Dtd.21 May 2013

ORDER

To,
Chandrasekhar Shantilal Kasliwal

Member, Shri Siddhkshetra

Mangi tungi Digambar Jain

Devasthan New Trust, Mangitungi
. At. Tal.Chandwad. Dist. Nashik.

Sub : Regarding the removal of the encroachment in Reserve
Forest (Compt. No. 148) in the village Bhilwad.

Referance @ 1. Qutward Nn.NLzlnd!ﬁﬁilf’EO?-.O-EL"['ahamhad Dated

01/10/2020
2, Outward No.A!LandIGSM'zUEOQ 1/Taharabad Dated

05/10/2020
3. Your Revelation.
¢ taken over the 0.40 R. Hectare area in the reserved forest

angitungi) i Taharabad (Territorial)  Forest ared without
ruction

In the sense that you hav
Compt. No. 148 at Mauje Bhilwad M
permission and un authorized 0.20 R. Hectare in reserved forest arca in shed and puccea cons
on hectare as well est Act, Amendment Revenue and Forest Department.

as 0.20 R. Ha, Indian For
Mumbai Notification Did. May 21.2013 as well as violations of sections 8. 34, 186, 427 of the
Indian penal code.

The offence is punishable under section 64 of the Indian Forest Act which means arrest
without a warrant. 1t is also a non-bailable offense under section 65 (A). The Offence also carries a

penalty of onc to three years hard lubour under different sections.

In that sense. the Forest land all alloted to the forest department is unauthorized on 0.40 R.
Ia, area and without permission and unauthorized reserved forest arca 0.20 R.Ha. The Forest Land is
under his control by encroaching on the ared of 0,20 R. Ha. by compounding the Tin shed and puccd
construction on 0.20 R.Ha. You werc given notice under reference No. 1. The encrtoachment Was
reported to be removed within 3 days of receipt of the notice. Also under reference No.2, you were
asked to disclose the notice. You have submitted the disclosure 10 the office under reference No.3. In
this disclosure, you have not submitted any documents related to that forest department have transler
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i$ area to yo - N HtEal e st i i ificati

tlln ¢ 1_\{ u or Not submitted any similar documents to the office regarding the classification of
o eneroache PR ~ 3 ; i is | i v

the encroached area. Accordingly,the encroachment made by this order is being removed.

" Sf"'"‘ﬁfl}’- a criminal case will be filed under section 141.143.186.353 of the Indian penal code
1857, if any government official employee. helper, or other person is injured or obstructed by
obstruction of government work, And for this is punishable by imprisonment for 03 years and as pe:r
section 26 (4) of the Indian Forest (Maharashtra Amendment) Act 2013, imprin.«mmr::nt of 01 year o

06 years is prescribed.

.

You are being given a two day opportunily to remove the encroachment on your ow.

With-
1.Order should be handed over to Shri. Aukash Namdev Koli, Forest Guard T aharabad by

hand and a copy should be submitted on the date of arrival.
L
2.1 the encroachment holder does not accept the order, he should give the order in the village
police and should take receipt.
3.1 no one is found, the encroachment holder's house should be ordered and & panchnama

should be held before the orbitrator,

b

\a((
A Ka qlbit\)

‘ st Officer
; Taharapad (T.)

Copy to- The Sub-Divisional Forest Officer, Malegaon for further information.
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Exa
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G sl AFUE TS
A T, (o?hw)w?w FAURET ATUERT AR (9.) T FEd
Email ID : rlotaharabad.tcoemail.com EREE IR ﬁ?ﬁtﬁ, HBIIEE 1, Jer, 7. 71f%1F ¢ 33302

WRATT a7 Afufraw  qarum Aeqe 7 a9 fawnT qud siftgemn 7, 32 9 083 e
1T < 31/STHA /\s 0L / T R0R0-3¢, ReAtF € /%0/%0%0

Eic)

ufq,
FgPREY TeTeel Braeare
e, Af. Riegery Arfgef fafar
S qaver AT gee, witdigh
W9 HfeRT Sigs .aRds oA

faun : fyeare wdT 99 e 3,148 wefrer afmao feerelid FRoETEs.
wed - 1) 1 srferard 9. 9/9HM/664/12.01.10.2020 '
2) I wrTArE 1.5, 9/59/684/f8.05.10.2020

3) MUl GeAT™T

T 31} MU AERIETE (W) g |iol-feare (ARG afie IR g we
FHiDH-L¥ ¢ Al 0.0 SR BEER LAY AV [EHAREORH = FAFadel IWEE ad
&I 0,30 3R §. TR TAT ¥ d Yok U UG 0.0 IR T, SRR TAT HUIEE
B GRiEaY HouTe WRAE @ Jfufad  |aRum wega 9 a9 fawwr Hgeg
aftrgemr &, 3% B 003 I AN eaT WA FIT F FAW ¥, 3, UE, ¥ Al
AT 7T el . WETHT T YR o9 3UHEY wod 8% 3d @ U R
Rz o 3ed g% wdhd. aud wom &4 (31) I SSTHM U TRl . a9 HeY
TET STATTGEAl erH e Uk A o o gy gdd werHsren e aidqs o, & and
g4 faurmes fafed srciear a9 SiEAET SAMYEd 90T o.¥o R Taex &FraY 30l
ferToRamorTiA = STITHauul IEE a7 &3 0.0 R gOeY O TATE v & o g
T 0,30 AR T EHRR TA™ HUSHT F JRrpav] FOA g7 ST Al qeAT
ST 6. HUUIR W HHiE-¢ e A2 091G el el We AR Healel U
3 TauE #d WeX JeRHYT g erhvaEEd hestdel gid. qud Had wmHiH-3
AR TeX ARG Seear GArd AAauATd el giar. We shHie-3 3 {0

GATEl I FHEAAR WY Folel A, TR G He AU SACHHA0 hefel & o



faume A9 ®S @ FodieEd qdd deqd Faelel FIIRT Al HEEHR HEl dher
T WA ST HeY ATeshAyT Fer HigW faRiuig S et H%A 9 e v
ARER FHTAE IS FHIVT e Fea TTel g Wt o Feam 2¥e, 083, %R, 343
3ol TSR] TF8T SREel hUdTd A¢. 9 el dOF aurdl §HH SR e T9g
. 9 UNAE 99 (WERTY GURON) AT 083 TR FEd & (¥) TR UF A9 d
T Y Y HIRTETETE e g 37,
HATTUTY G- ¥T WX ATTHAOT ST g eRTyiia HevarEet 9et e
Tzt o @ foerars |t Svara a9 o

BICGH
R, 3TV i1 SR A i THeTF TRRTEE A1 THE Frler asiie Tehl Hide
2. TE STAFIO MR AR 7 R RedTd METer Wi WEeds e aE g
3. UG 7 Seedrq ITRHOT YReRTeAT BN HH A THRIHET Ge-rHT .

wfefdy- 1739 feraria g7 sty wenme, FFT migdrae Qia=d det.
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el. No.(e30u)? g3R8 % Range Forest Officer [aharabad (T.) Office

T R R R 7 o :
Email 1D : rfotaharabad e gmailcom Fores Colony Paharabad. Tal. Satans, Dist, Nashik. PIN 423302

- -

Out:ward No. A/lLand/ 711 /2020-21 Dated 06/10/2020
Indinn Forest Act.(Amendment) Revenue and Forest Department Mumbai, Notification Dtd.2]

May 2013

ORDER
To.
Surajmal Ganeshmal Jain
Member, Shri Siddhkshetra
. Mangi tungi Digambar Jain
Devasthan Old Trust. Mangitungi
Tal. Satana. Dist. Nashik.

Sub : Regarding the removal of the encroachment in Reserve

Forest (Compt. No. 148) in the village Bhilwad.

Referance : 1. Outward No.A/La:1d!663i2020—2l;"!“aharahad Dated

0171072020
2. Qutward NO.AKL:\mif{583f202{}-?.l."’l‘almmbaé Dated

05/10/2020

3. Your Revelation.

. In the sense that you have encroached on the area of 0.0134 R. Hectare in the reserved
forest Compt. No. 148 at village Mauje Bhilwad (Mangitungi) in Taharabad (Verritorial) Forest
area. Indian forest Act (Amendmend) Revenue and forest Department, Mumbai Notification Did. 21
May 2013. the provision of sections 84, 34. 186 and 427 of the Indian penal code. The offence is
“punishable under section 64 of the Indian forest Act, which means arrest without a warrant. Itis also
a non bailable offense under section 65 (A). The offence also carries a penalty of one 1o three years
hard labour under different sections.

In that sensc. the Forest land all alloted to the forest departiment is unauthorised!y occupied
with the pacca construction you have buitt as well as the Tin sheds. You were given notice under
reference No. 1 and witnin 7 days of receiving the notice. You were informed above the removal of
the encroachment also under reference No. 2 you were asked 1o explain about this potice. You have L
submitted the disclosure 10 the office as per reference No. 3. In this disclosure the Forest Department
has not classificd the encroached area with you and no similar document has been submitted to this
office. Accordingly the encroachment made by this order is being removed.



e '.Sfm‘h‘_”.‘- a criminal Cafc.\\"i” be filed under section 141.143.186.353 of the Indian penal code
1857, i any government official employee, helper. or other person is injured or obstructed by
obSI‘rucllm of government work. And for this is punishable by imprisonmcn{ for 03 years and as per
section 26 (4) of the Indian Forest (Maharashtra ."-\mcntimcm}';’\.cl 2013, imprinsonment of 01 year to
06 vears is prescribed.

You are being given a two day opportunity 10 remove the encroachment on your awn.

With-
1.Order should be handed over to Miss. Sunita Somnath Bahiram. Forest Guard Katarwel by
hand and a copy should be submitied on the date of arrival.

2 1f the encroachment holder does not aceept the order. he should give the order in the village
police and should take receipt. ‘

3.11"no one is tound, the encroachment holder’s house should be ordered and a panchnama
should be held before the orbitrator.

Taharapad (T.)

Copy to- The Sub-Divisional Forest Officer, Malegaon for further information.

148
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Tel. No.(o3444)3¢33%R Range Forest Officer Taharabad (T.) Office
Email ID - rlotaharabad.té@gmail.com  Forest Colony Taharabad, Tal. Satana, Dist. N Nashik, PIN 423302
Outward No. A/Land/ 726 /2020-21 Dated 07/10/2020 5

To.
Asstt. Police Inspector,
Jaykheda Police Station.
Tal. Satana, Dist. Nashik.
Sub : Regarding removal of encroachment in Reserve
Forest (Compt. No. 148) in the village Bhilwad. Tal. Baglan, Dist. Nashik.
Reference : Letter from Sub-Divisional Forest officer, Malegaon Outward No. Land/

Encrochment/ 783 / Dated 07/10/2020

o =

&

With Reference of above subject you are informed that Shri Siddhakhetra Manui Tungi g
Digambar Jain New Trust and old Trust has been encroached compt. No. 148 of Reserved Forest of ?‘
Taharabad Range. Notice have heen issued to them to remove the encroachment. 1f any do not ;
remove the encroachment within the given time. then on 10/10/2020 at 9:00 am the Forest i
N

Department will Remove the encroachment, As there is strong possibility of gathering large Crowd in

this work. You and your subordinate police foree will be required to maintain law and order.

(Nildsh A I\'Iz llc
Range 1 orest Officd
411:;1'4}4(! (T.)

Copy to- The Sub-Divisional Forest Officer, Malegaon for further information.

i

e
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Tel. No °°L\HQ§; wry
» No.(o3 ] . B
) Range Forest Officer Taharabad (T.) Office

Email ID : rfou
& srtotaharabad aromail ¢ -
aharabad.\ L‘-'“"..!-‘-“lj.? Forest Colony Taharabad. Tal. Satana. Dist, Nashik. PIN 423302
AL LS LY re. o welBlTEE . R A 52 R

- - T T ——
- -— ——— -

Qutward No. A/Land
I 725 [2020-21 Dated 0711 012020
To. : ATED COPY OfEx-N
The Tahasildar
Or
Taluka Magistrate
" Baglan, Dist. Nashik
Sub : Regarding removal of encroachment’in Reserve Forest {Compi. No. 148)
in the Village Bilwad, Tal. Baglan, Dist. Nashik.
Referance : Letter from Sub-Divisional Forest Officer, Malegaon Cutward No.
Land/Encroachment/ 783/ Dated 07/1 0/2020
Sir, i - < : .
with Referance of above subject you are informed that Shri Sidhakhshetra Mangi Tungi

Digambar Jain Trust New Trust and Old Trust has been encroached Compt No. 148 of Reserved
(=4

of Taharabad Range Notices h
ithin the given time, then on 1071072020 at 9.00 a.un. the Forest Dept.

Forest ave been issued to them to remove the encroachment. If they do

not remove the encroachment w
will remove the encroachment. 1t is requested that you should be present as Taluka Magistrtate or
inform your representatives about the presence s there s a strong possibility of large crond

gathering and raising the law and order issues.

Range Forps
Tahar:

Copy to-The Sub-Divisional Forest Officer, Malegaon for further information.

i B B e el g J - -
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: GOVERNMENT OF INDIA Regional Office, Western Region
qafazor od a7 darew E-3/240, 33T FT@HT Arera Colony

MINISTRY OF ENVIRONMENT & FORESTS wq1e Bhopal-462016 (7.5.) M.P.
a1/ Telegram : CENTFOREST
gy Phone : 566525, 563102
1 565496, 565054

Tele Fax ! 0755-563102

No. BR/47/98-FCW/ gGB Dated & / §/1999
T:0:

The Principal Secretary,

Government of Maharashbra,

Revenue and Forest Department,

Mantralava,

tliiEs 1

Guby Diversion of 0.80 ha. of forest land for construction of tenple
and  Digambar Jain Murtl at Bhilwad Taluka Satna under  East
Mashik Forest Division in Nashik district.

Ref: 1. This office letter No. 8B/47/98-FCW/1478, dated 12.8.L9%8.

2. State Government’s letter No.FLD-1598/CR~&/F-10 dated €T 1999,
Sir, /

I am to invite a reference to vour letter No. FLD-15%928/CR- &/ F~10
dated 31.3%.1998 on the above mentiongd subjeclh seeking prior  approva;
of the Central Governnent under section 2 of the Forest (Conservaltion)
fact, 1980.

¥

The Central Government vide this office letter (1) referred above
had agreed in principle for diversion of the above forest land for the
purpose  mentioned, subject to bthe fulfilment of condition Mo, 2
atipulated therein,

The State Government wide letter (2) referred above have reporited
compliance on the Fultilment of the said condition.

Therefore, the undersigned hereby conveys the Tormal approval  of
the Central Government under section 2 of the Forest (Conservation)
Bot. 1980 for diversion of 0.80 ha. of torest land for construgtion of
temple and Digambar Jain Murti al Bhilwad Taluka Saotna i Mashik
district by Bhagwan Ghri Rishabhadey 108 feern Vishalkaya Digamber Jalne
Murti Nirman Commitbee, Mangitungl subject to the following fterms  and-
conditions:

(1) The legal status of the forest laond shall remain unchaoged.

e
’ ol e i " ; o v i :
oy (27 fb ledst 500 ha. degreded Torest area around the projsct s
‘ Y ‘m (village Bhilwad) will Le rehabilitated theough Joint Fore
5 HA Managenenlt as envisaged in bhe State Government s resolubich o

the subject.

(%) dHierapian for the rehabiiitation works will be revised indicating
cloarly  the redponsibilities teo ba discharyed by bhe three
sgoencies namaly the Trust, the Forest Protection Commithe of the
village and the Forest Ugpartment. The payment asochedule, Flow of
funde eto, will also be specified in the plan

The microplan will be approved by a Committec headod by Fhe

cansernes  Conservator of Forestbs and copy of this plan will b
sent o this office for record. .
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(5) The Trust will pay Rs. 4 lakhs as first instalment and balance &
lakhs will be paid in three yearly instalments of RBs 2 lakhs
each for which necessary bank guarantee will be given by the
trust. This amount will be depesited with the Divisional Faresl
Officer as “forest deposits” and will be released in  instalments
cto the Executive Body of the Forest Protection Commilbtes of the
village directly. The Executive Body will submit the account Lo

. the Divisional Forest Officer as per his directions. e

(£) Proper utilisation of funds a&nd implementation of programme will
be supervised by a  committee comprising Lhe (F and
representatives of the Trust and Village Protechkion Committes.

(7} Forest Protection Committee will be responsible for tree
protection of the entire 898.726 ha. forest land against Tire,
ardazing and TIEEoILE felling =te. and will share the
producefincome as admissible under Joink Forest | Management
Resnlution of Maharashtra for the area under the corcheols ek
Maharashtra Forest Department and as per the policy of the Forest
pDevelopment Corporation, Maharashtra for the fores! area under
the control of the Corporation.

(8) Trust will promote awareness among bthe devotees for the

avelopment and protection of forests.

(9) The forest land shall not be used for any purpose other Ehar, tha® o

X specified in the project proposal.
!  d

(10} any other condition, which the State Government may stipnlate.

)
Yours faithfully, E
(v.r.J singh)
Chief Conservator of Foresis (Central)
Regional Office, Bhopalys . .

CoOpy | Lo L

5 ) The pirector (FC). Ministry of Enviroament and Foreste,
paryavaran Bhawan, C.G.0. Complex, Lodi Read,Hew Delhi.

2. The Coanservator of Forests and Nodal officer, Government of
Maharashtra, 0/o the PCCF, Nagpur.

V/S{/ The Dy.Conservator of Forests, East Nashik Forest Division,
District Nashik.

4. pr. Pannalal B Papdiwal, Mahamantri. Bhagwan shri, Rushabhdey, 108
feet, Vishalkaya Digambar Jain Murthi, Nirmsan Chmpittes, Sidha
Khatra, Managitundi, Tq. Satana, Cistt. Nashik ( rashtra).

5.+ Order file. 7 P
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Forest Land-Nashik

Diversion of 2.73 Ha. of Reserved Forest
land in favour of Dr.Pannalal Papdiwal,
Secretary/ Shri.Ravindra Kirti  Swamiji,
President, Bhagwan Shri Rushabhdev Murti
Niraman Committee, Mangitungi, Satana for
construction of road, electric and water
pipeline, parking shade, murti platform etc.
for Bhagwan Shri Rushabhdev 108 ft.
Digamber Jain Murthy and temple.

Government of Maharashtra
Revenue and Forest Department
Government Order No. FLD-1516/ C.R.1 5/ F-10
Mantralaya, Mumbai — 400 032.
Date: - 12/02/2018

Read :-
1) Letter from Additional Principal Chief Conservator of Forests & Nodal Officer,

Maharashtra State, Nagpur, No.Desk-‘l?;’NCHI:’ID-12419;’(13)!1818!15-16, dated
01/01/2016.

2) Letter from Government of Maharashtra of even No. dated 07/06/2016.

3) Letter from Ministry of Environment, Forests & Climate Change, Regional
Office, West-Central Zone, Government of India, Nagpur No.F.No.FC-I/MH-

36/2016-NGP/2029, dated 05/07/2017.
4) Letter from Additional Principal Chief Conservator of Forests & Nodal Officer,
Maharashtra State, Nagpur, No.Desk-17/NC/II/1.D.-1 2419/(13)/2275/17-18,

dated 21/12/2017.

5) Letter from Ministry of Environment, Forests & Climate Change, Regional
Office, West-Central Zone, Government of India, Nagpur No.F.No.FC-I/MH-
23/2016-NGP/3195, dated 02/02/2018.

Order :-
Whereas, the Additional Principal Chief Conservator of Forests & Nodal Officer,

Maharashtra State, Nagpur, vide his letter referred at serial number 1 above has
submitted a proposal to the State Government, which has been received from Dr.Pannalal
Papdiwal, Secretary/ Shri.Ravindra Kirti Swamiji, President, Bhagwan Shri Rushabhdev
Murti Niraman Committee, Mangitungi, Tal.Satana, Dist.Nashik for diversion of 2.73 Ha. of
Reserved Forest land for construction of road, electric and water pipeline, parking shade,
murti platform etc. for Bhagwan Shri Rushabhdev 108 ft Digamber Jain Murthy and temple
in Survey No.7, Compartment No.148 of Village Bhilwad (Mangitungi), Taluka-Satana,
District-Nashik; '

AND whereas, Government of Maharashtra, vide letter referred at serial number 2
above after careful scrutiny and consideration, has recommended it to the Government of
India to divert the 2.73 Ha. of Reserved Forest land for the above project under section 2

of Forest (Conservation) Act, 1980;

54758
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AND whereas, Government of India afier due consigeration, vicle its letter raterred
4t serial number 3 above granted in-principle approval to above proposal submitted by
Gouernm'em of Maharashtra for diversion of forest land under section 2 of Forest
(Conservation) Act, 1980. The said approval is subject to fulfillment of certain conditions
by the User Agency mentioned in its letter dated 05/07/2017:

AND whereas, Additional Principal Chief Conservator of Forests & Nodal Officer,
tMaharashtra State, Nagpur, vide its letter referred at serial number 4 above has submitted
compliance of those conditions to the Ministry of Environment, Forests & Climate Change,
Regional Office, West-Central Zone, Government of India, Nagpur;

AND whereas, Ministry of Environment, Forests & Climate Change, Regional
Office, West-Central Zone, Government of India, Nagpur, vide its letter referred at serial
number 5 above has accorded formal approval under section 2 of Forest (Conservation)
Act, 1980, for the diversion of 2 73 Ha. of Reserved Forest land for construction of road,
electric and water pipeline, parking shade, murti platform etc. for Bhagwan Shri
Rushabhdev 108 ft Digamber Jain Murthy and temple in Survey No.7, Compartment
No.148 of Village Bhilwad (Mangitungi), Taluka-Satana, District-Nashik;

NOW, therefore, Government of Maharashtra hereby directs that the forest land
area of 573 Ha. consisting of Reserved Forest land more specifically described in the
proposal submitted, vide letter mentioned at serial number 1 here in above from Additional
Principal Chief Conservator of Forests & Nodal Officer, Maharashtra State, Nagpur and as
per details given in the Schedule given below, be diverted 1o the User Agency, i.e.
Dr.Pannalal Papdiwal, Secretary/ Shri.Ravindra Kirti Swamiji, President, Bhagwan Shri
Rushabhdev Murti Niraman Committee, Mangitungi, Tal.Satana, Dist.Nashik for
construction of road, electric and water pipeline, parking shade, murti platform etc. for
Bhagwan Shri Rushabhdev 108 ft Digamber Jain Murthy and temple in Survey No.7,
Compartment No.148 of Village Bhilwad (Mangitungi), Taluka-Satana, District-Nashik. The
diversion shall be effected subject to the terms and conditions mentioned in the letters
dated 05/07/2017 and dated 02/02/2018 of Government of India. This approval for
diversion of forest land is also subject to compliance of following conditions by the User

Agency-

1. The User Agency shall comply with all the conditions stipulated in the in-principle
and final approval letters of Government of India, referred above. The Chief
Conservator of Forests (Territorial), Nashik shall ensure the strict compliance of the
conditions by the User Agency. CCF will furnish the report in this regard to
Additional Principal Chief Conservator of Forests and Nodal Officer, Maharashtra
State, Nagpur from time to time.

2. Non-compliance of any of the conditions mentioned in Government of India's letters
dated 05/07/2017 and dated 02/02/2018, in this order and Rules and Guidelines
made / issued under Forest (Conservation) Act, 1980, shall amount to violation of
Forest (Conservation) Act, 1980 and action would be taken accordingly.

Dama 2 nf A



Eovemmem Order No.: FLD-1516/ C.R.15/ F-10

3. In case of non-compliance of any of the abovc conditions, the cane

~

gd Chief

Conservator of Forests/Deputy Conservator of Forests shall report through the
State Government to Additional Principal Chief Conservator of Forests (Central),
Ministry of Environment, Forests & Climate Change, Regional Office, West-Central
Zone, Government of India, Nagpur as per procedure laid down in the clause 1.9 of

guidélines on 25/10/1992 under the Forest (Conservation) Act, 1980. !
SCHEDULE
e e P (Bh T T ] ____________________ ey e r—
| No Village | J ‘ Comptt. No. (in Ha.) il
_, """ .| Bhiwad | Satana | Nashik | 7, [' 273 Reserved |
% (Mangitungi) [ I 148 l Forest IJ

This Government Order of Maharashtra Government is available on ifs website

www.maharashtra.qgov.in. Reference no. for this is 201802121154189619. This order has

been signed digitally.

By order and in the name of the Governor of Maharashtra.

- Digleally sinred by Virersdra & Tiwan
V r d D cul, otuovprmmont OF Mghacavhit s
l e n ra au=ivenue And Forit Degariment
wosaiode= 000N, stuftaharathic, 1
158 0ma 0 ) AP ISP e 0048 A b 2

- H BTN eadT s ABan MGh S | H610,
Tiwari o or
( Virendra Tiwari )

Chief Conservator of Forests (Mantralaya)
Copy forwarded with request to upload this order on their website along with the

Stage-l and Stage-Il clearances to:
1. Secretary, Ministry of Environment, Forests & Climate Change, Government of

India, New Delhi.

2. Additional Principal Chief Conservator of Forests (Central), Ministry of

Environment, Forests & Climate Change, Regional Office, West-Central Zone,
Government of India, , Nagpur.

Copy to :-

1

Principal Chief Conservator of Forests (HoFF), Maharashtra State, Nagpur.

2. Principal Chief Conservator of Forests (Wildlife), Maharashtra State, Nagpur.
3. ;
4. Additional Principal Chief Conservator of Forests and Nodal Officer, Maharashtra =

Secretary, Tribal Development Department, Mantralaya, Mumbai.

State, Nagpur.
Additional Principal Chief Conservator of Forests (CAMPA), Maharashtra State,

Nagpur.

Additional Principal Chief Conservator of Forests (Conservation), Maharashtra
State, Nagpur.

Chief Conservator of Forests (Forest Conservation), Nagpur.

Chief Conservator of Forests (Territorial), Nashik.

Collector, Nashik.



10. Chief Executive Officer, Zilha Parishad, Nashik,

11.Sub Divisional Forest Officer, Malegaon,

12.Dr.Pannalal Papdiwal Secretary/ Shri.Ravindra Kirti Swamiji, President Bhagwan
Shri Rushabhdev Murti Niraman Committee, Mangitungi, Tal.Satana. Dist.Nashik,

13. Select File, Desk F-10

2.’ Collector, Nashik. Chief Executive Officer, Zilha Parishad, Nashik and Sub b
Divisional Forest Officer, Malegaon are hereby directed to forward the copy of this

order to concerned Heads of Local Bodies, Panchayats, Municipal Bodies in

addition to the relevant offices of the Government and they shall also ensure the

display of this order on their notice board as well as on the notice board of local
self-government bodies for the information of general public.

3. Dr.Pannalal Papdiwal, Secretary/ Shri.Ravindra Kirti Swamiji, President,
Bhagwan Shri Rushabhdev Murti Niraman Committee, Mangitungi, Tal.Satana,
Dist.Nashik are hereby directed that they should publish the entire order of forest

Forests (Territorial), Nashik & Sub Divisional Forest Officer, Malegaon.

4, Heads of Local Bodies, Panchayats and Municipal Bodies in addition to the £
relevant offices of the Government are hereby directed to display the same on their

notice board for 30 days from the date of receipt for the information of general

public.



